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CENTRAL ADMINISTRATIVE TRIBUNAL
- PRINCIPAL BENCH, NEW DELHI,

0ud.NO.478/90

New Delhi, This the 26th Day of July 1994

Hon'ble Shrii P, T.Thiruvengadam, Nembe;(ﬂ)

Shri 0 P Chadha ' -
House No.20, Samrat Enclave

«..npplicant

By Shri M ﬁaﬁganafhasuamy, Advocate
Us
1. Unicn of India, ' P
Through the Secretary '
Ministry of Industry
Udyog Bhavan, .

‘Rafi Marg, .
New Delhhi - 110 001.

2, The Secretary ‘ '
Department of Company Affairs,
S5th Fleor, A Wingh
Shastri Bhavan
Or. Rajendra Prasad Ra d,
New Delhi, 110 001.

3. The Additiocnal Secrstary
- Department of Penaions &

Pensioners! Welfars

Nirvachan Sadan -

FPatel Chowk

New Delhi 110 0o1.

.+ «Respondents
By Shri N § Mehta , Advocate
' O RDE R(oral}

Hon'ble Shri P.T.Thiruvenggdam,\Membar(ﬁ)

1. The applicant was Ffunctioning as Dsputy
Sirector in the scale of Rs.3700-5000 from 1.1.86,.
t is his case that he should have been provided

a residential telsphone as per relevant instructions,

i

-In the «bsence of brovision of such a telephone .

he hag got a private telzaphone installed at his
residenég and claimed re~imbursement of installation

charges and monthly churges, The telephons is

sald to heve bsen installed some time in Mar 19es

and the claim has besn mads for the period the
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applicant remainsd in service till 30 Nov 1988.
This 0A has been filed for a difection to the
respondents to reimburse the expenditure incurrgd
by the applicant in installation of telephone
and payment of rental charges together with the
intarest thereon for the périmj!wwo Nov 88,
Tha lesarned counsel for the applicant draus
attention to the Mnistry of Finance OM ;atad
2.4,87 which reads as undars
"Subject:- Economy in administrative
eXpenditufe of Government -provisicns
of resiaential teléphones conéequent
on revision of pay-scales.
The undersigned is +irected to state
that under thé existing orders thé
facility of a residential telephone is
gener&lly‘restricted to officers of
the rank of Deputy Secrétary and above.
Beloﬁ the rank of Deputy Secrstary not
gore than 25% of Grouplﬂ of ficers can
be provided with residential teiephones.
In-othar\uords, officers of the level of
Deputy’Séereﬁary and -above fall ih the
entitléd‘category for the purpose of
facility of residential telephone and
the officers below this level bslong to
the non=egntitled c;tegory. |
The Government havs notified RSIS?OD-
125~4,700-150-5,000 as the revissd scale
of pay for thes post of Deputy Secretary.
The same scales of pay has been notified
for several other categoriés of posts/
sarvices Qhose pre-revised sciles usre

lower than that of the Deputy Spcretary.
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A dueétion, ﬁas theréfore, ariaenfuhether
all the officers uhdse pay scales: have
besn: squated with that of the Deputy
Secretary, may be exteﬁded‘ui@h tﬁe
facility of a rasidential-teléphqhe.
The matter has been carefully considered
and it has besn decided thatr of ficers
in the Secrétariat and Hequuarteﬁs
offices in the ravised scales of pay of
Re.3700-125-4,700-150-5000 and above may
be allowsd the facility of residebtial
telephoné. In the case of field éffices.
cutside the Sacretariaﬁb proposal% for
- providing résidential telepﬁoneftb officers
~in the pay scale DF:RS.37DD-125-4?UD—1SD-
5000 and above will be examined and decidead
on mérifs by the Finéncial Advisers
COnCErhedf For Gréup A officers balow
. the rank of Deputy Yécretary, the
‘provision of residentidl telephcne will

continué to be restricted to 25% of

1
v

the number of such officers.,

The Ninistry of Home Aﬁfairs,etc,%are
requéstéd'to bring the above insufructiona
to the notice of all concerned undar then."

vehemently :
1t was [iij+v-argued that the prouisicn\d? telephone

& case of the applicant since

" he was working in the scals of Rs.3700-5000, Since

the respondents failed to discharge their resﬁonsibilities
the aéplicaﬁt on his own got installed a private
telenhone in his residence and hence ﬁhe,claim‘for
reimbursement, '

2 Un the other hand the learned counsel for the
rgspondent8~argued that as per instrdctions t he

reshdefit ial telephone may be allotted and that
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such & provision is not a right toc the concerned
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of ficer. It was added that the applicant had

never hade « request for residential telephone

-and for the first time he approached the respondents

in August: 88 Fof the'réimbursemant of ths charges

in respect of the personal telephone which has been
installed at his residencé.- Provigion of résidéntial
telephone is not one of the service conditicns or a
Fundamantai right of the Government servant and it

is only a facility provided by tﬁe Govermment in

view of -functional neces§ity.of the OFFicer.
cﬁncernéd. :
o Lnot : )
3. Having heard both the counsels 1 amLconu1rc9d

that_ééa_telephone is to be provided as a‘mandatory‘

provision 4t the rssidence of officers. who are

‘eligible for such provision, While sfforts would

he made by the employer to provide the telephone

the provision as such cannot be claimed as a

‘right.q Even tha instructions reiied upen only

stipulate that a telephone may be allouedﬂyu;ﬁh_
reference to the officergﬁpscifisd' I‘aléo_note
the appl_cant ddd- mqmrpursue for. the

provision 0F1}879ph0ne in his rESLdence but on his
cwn lnstdlledig perdte telephone and approached
the respondents Por tha Fifst time in Aug 68 for
reimbursement, I agpee with the st;nd of the .
Tespondants that provisicn. of talephdne is only a
facility and cannot'be claimed as a fundamental
right, |

4. Under the circgmst#nces the DA ié diSmissed.

Nao costs.

(P T. Th1ruuenga%?735
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